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_Hon'ble Mr. K.D. Saha, Member (A)

Heard Shri J.K. Karn, the learned counsel for the

applicant as yell as Shri S.K. Bariyar, the learned
counsel for the respondents. The applicant is a retired
ehpIOyaé of fha'postal Department . He superannuated on

31.1.1986 from the post of 4.0.P.5. (PC) Circle Office,
Patna. The submission in this case is that the applicint
had served in the State Govt. as fhana Welfare Officer

for more thap 10 years and he applied for appointment in

~the Postal Department through proper channel and after.

his appointment he applied to count his service under the

Govt. of Bihar towards pension etc. It is stated that

by the Miqistrgbof_Communication, Department of Post
letter dated 17.3.1986 as at Annexurs A/1, a direction
was issued to the Postmaster GSeneral to renulats the cass
of the applicant in accord{néefuith the DP &AR OM Nao.

3(20)/Pen.(4)/79 dated 31st March, 1982 which is

incorporated as Governmant of India decision No. 5 belou
Rule 14 of the CCS (Pension)Rules, 1972 =Suwami's
Compilation 1985 edition. Notwithstandinn the above said

direction to the Postmaster GReneral, Patna, it appears

~ that the nrievances of the apnlicant have not been

redressed and it is submitted that the necessary papers

in this connection are lying in the office of the

. _ A ceannds (Paskd)
respondent No. &, Directoriaﬂeﬁiaé—éeeyeeé; Patna.



"1mmedlate dlspOsal The lealned counsel also drew my °
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The learned counsel also invited my attention to the
letter of the Chief Postmaster feneral, Bihar Circle,
addressed to the Hccounts Officer (Pen 1) where s/%

the Director of Accounts (P)', a copy of which is at

"Annexure A/7 dated 10.7.95, wherein the Accounts Officer

)

'(PénSion) Wwas rEQUested to nive personal\attention to the
&
case of the appllcant as thls uas‘very old case requirino
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W
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attentlon to the apnllcant's repres=ntat10n addresSed to

£

| the Dlrector, Public Prlevancas, Cablnet Secretariate,

Povt. of India, heu Delhl dated 24.6.95 (Annexure A/B)

seeklno redressal oF the quevances of the applicant.

It is submitted that thera has been no response ulth

»

raference to the same.

2. Considerinag the submission§Kthe learned counssl
. ' . o i

for the applicant and after going throunh the averments

on record, I,am of the view that this case tdan be

dlsposed of by oiving a su1table direction to the
&

respondent N0. 5 Dlractor of Accounts (Postal), Phtna

BN
to consiﬂer»the matter and ha“plﬂt disposedkof.

Accordinoly, "I direct that the applicant should Stbaw-Jr
‘ - 2>
a fresh répresentation addressed to the Director of

Pa)ma (. No.5).

'Accounts (Postal) bringina out full facts of the case

A . —
. : ’_' !l * .
with regard to his orievincas dunrdmm the period of

4»'

two ueeks)and the respondent No.'5 , Director of Accounts
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24 0N receipt of the copy of the aforesaid |

representation, shall consider &k and dispose,of by a

(Postal)

spaaklno and reasonsd order ’ 1F necessary, by oivinmn

personal hearlnq to the apnlicant. This exercise should
be completed within tha_period of two months from the

date of receipt of the copy of the represeniation alonnuith
copy of this order.
With this observation, this application is

disposed of .
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(K D. Siha) |
I"Ismber ( \) 9L




